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C

»o O o« o e o 6 o 0A* 'o 0 ĵ .coe « « o i;o ̂■
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A.

IH THE HQM*BLE HIGH CX)URT OF JiBIGATURE AT ALUHABAB 
( LUCKNOW BENCH ) : LUCKNOW s 

Writ Petition No, of 1981 '

/

r

Ham Naresh, aged sibomt 26 years» soia ot 
Sri Graziga Prasad> Presently working as Kbalasi, tinder Signal Inspector (Construction),
North Eastern Hailway, Aiskbagh, Lucknow,

• • • Petitioner^
Versus

1, Union of India through General Manager,
North Eastern Railway, Gorakhpur. >

2* District Signal & Tele-communication 
Engineer/Works, N*E, Railway, Ashok Marg,Lu(^ow«

3« Signal Inspector (Construction),
N*E« Railway, Aishbagh, Lucknow.

♦..Opposite Parties*

WRIT PETmON UNDER ARTICLE 226 OF THE CQMSTITUTICM OFINBIA

. The petitioner above named most respectf^ly 
submits as under

1. That the present writ petition is directed
against the wrder dated June 15, 1981, passed by opposite 
party No. 2, discontinuing the pay scale(fe» 196-232 
already) ^^^^ted to the petiti^er and allowing him to 
continue only on casual labour rates with a further 
direction to opposite party No. 3 to recover -tiae amount 
alleged paid in excess to the petitioner. A true copy 
of the impugned order dated 15«6*81 passed by opposite 

j

party No. 2 is filed herewith as Annexure No. 1 to this 
writ petition*



d.

m 2  »■

m

2# That the petitioner on 11*11*1975 was initially
engaged/appointei as Khalasi m  Casual Kalaour rates under 
opposite party No, 3« His ©agag«saent was ©n ©pen line e^d 
not to work on any project* He has to perform his duties 
in the Construction Wing of the Signal & Tele-Co®Bamicatior 
Departmen t against the regular nature work*

3* That the petitioner since his appointment
been discharfe^ his duty to the entire satisfaction of 
his superiors and there has never been any complaint 
against him*

oL̂
n '

^ii\

4* That under para 25®1 of the Indian Railway
Establishment Manual published by the Government of India, 
Ministry of Railways, a casual labour acquires the status 
of a temporary Railway servant if he continues to do the 
work for which he was engaged or the other work of the 
same type foi* a period of more than 6 months without 
break* This period of 6 months has been reduced to 4 
months by Railway Board*s letter No. PC/72-F.I*T*-69/3(1) 
datdd 12*7#73, communicated vide circular letter Mo* ECii)/" 
57/Gasual labour dated 18*8*73 with the result that a 
casual labour who has worked for a period of 4 months 
without any break with a ^ r e  the status of a temporary 
Railway serv^t soon after the expiry of 4 months.

5* That it is respectfully submitted that the
petitioner has since worked continuously without any break
for a period of more than 4/6 months since 11*11*1975, he
has acquired the status of temporary Railway Servant with
in the* meaning of para 2501 of the Indian Railway Establish­
ment M^uai, '

6* That a casual labour who acquires the status of
temporary Railway Servant becomes entitled under para



3 -
a

V

■ X

2511 of tlae Indian Railway Estafelisbasient Manaal to all 
the rights and previleges admissible to him as laid 
down in chapter 23 of the Indian Railway Establishment 
Maniaal. The petitioner having worked continuoiasly from 
11*11 •TS and having acq.aired the stattis of temporary 
Railway servant is legally entitled to the benifits and 
all rights and previleges laid down in Chapter 23 of the 
Indian Railway Establistanent Manual; He is also entitled 
to the benifit of the Discipline & Appeal Rales 1968 as 
applicable to all other Railway servants*

7. That though the petitioner having continiaously
worked on the post of Khalasi on casual labour rates 
for a continuous period of 6 months from 11*11*75 on 
the expiry of six months had acquired the status of ' 
temporary Railway servant and was also entitled to all 
the benifits of the temporary Railway servant enumerated 
in Chapter XXIII of the Indi^ Railway Establishment 
Manual but the railway authorities allowed' him only 
the benifit of the 1/30th of the scale of 8s* 196#232 
w,e.f*'1#4*77 though the petitioner was entitled to all 
the benefits of Chapter XXIII w.e.f. 11♦5*76.

8* That it is respectfully submitted that though
no specific order by the Railway authorities to the 
effect that the petitioner has acquired the status of 
temporary Railway servpit was passed (yet the petitioner 
in view of the provisions contained in para 2501 of the 
Indian Railway Establishment Manual will be deemed ' 
under law to have acquired the status of temporary 
Railway servant and all the benefits enumerated in 
Chapter XXIII of the aforesaid Manual w,e*f* 11,5«76 
would be available to him)*
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9. ; Tbat the Bailway Board vide letter No. E(KQ) 11-
8©/CL/2^ dated 21 »1©«19©© inc^MKt presiamely imder para 
2504 of tfeie ]iidian Railway Establisbment Manaal issued 
the instructioas relating to compatation of period ©f 
casaal labour for the purpose of diteminizig as to i^ether 
they have e^pleted the coatiaiioas service of 120/180 
days* A true copy of the said circular letter dated 
21 *10♦8© is filed herewith as Aimexure Ko. 2 to this 
writ petitioB#

\

:>

10* That the circular letter dated 21 ♦10*1980 comtai* 
ned in Aimexure No* 2 is applicable enly to those casual 
labour who have been engaged on daily wages and have not 
acquired the status of temporary Railway Servant* The 
circular is not applicable to thos-e casual labour who 
have acquired the status of temporary Railway servants 
witl^ the meaning of para 25©1 of the Indian Railway 
Establishment Manual*

11 ♦ That the opposite party No* 2 treating the 
petitioner as a casual labour working cm a project on 
daily wages, applied the circulib^ontained in Annexure 

V No* 2 and passed the orders contained in Annexure No* 1 
<̂ is continuing the scale which he had been getting since 

with the result the petitioner is being paid his
.1̂

wages @ fo«6/- per day since the date of passing the 
order#

12* That as sulMiitted earlier the petitioner was 
neither working under any project nor the instructions 
contained in Amexure No* 2 were applicable to him and 
opposite party No* 2 (committed error of law apparent on 
the face of record in treating the petitioner as Casual, 
labour working on pro;5ect having not acgtllred 
of temporary Railway servant) .

■ /
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13* besides the al5©ve no ^portaaity of
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any was offered fey the Rail\i?ay authorities to the 
petitioner before passing the impugned ©rdeis^ntained 
in AanexEire Ho# The petitioner since 1 •4.1977 has 
been getting the 1/30th of the scale of Es«196<“232 with 
Beamess Allowances etc# bat dae to the impugned order 
contained in Annexare No# 1 his salary is being paid 
on casual labour rates i*e. fis.6/- per day putting the 
petitioner to a concorent pecuniary loss# Such orders 
cannot be psssed without affording any opportunity#

14# That there is no statutory provision appli­
cable to the petitioner under which the petitioner would 
loose the status of temporary Railway Servant, deeied 
to have acquired earlier and would loose the pay scale 
earlier granted to him in case he remains on leave 
for more than 20 days#

15# That besides the above the petitioner did
not unauthorisely remained absent for a period of 
-more than 20 days as alleged in the impugned order 
contained in Annexure No# 1 and discontinuation of 
the pay scale on that ground is (wholly arbitrary and 
unjusticiable on the part of Railway authorities)#

-16# That the petitioner having continuously
worked for a period of 6 months from the date of his 
appointment and having acquired the status of temporal 
Railway servant within the meaning of para 25 of Inc 
Railway Establishment Manual was entitled to the 
protection of Railway Servants (Discipline & Appeal) 
Rules 1968 (and in case he remained absent fr(M his dt 
he was liable t© disciplinary action by adopting the 
procedure prescribed under the said Rules# The scale 
of the petitioner coaid not have been discontinued

ti« azzesed ground of absence fr« dutjr ntbottt m a
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offering any opportunity to Isave bis say in "tee jsaatter)#
T} ' •

17« That the impugned order contained in Annexure
Mo« 1 ©amses concurrent pecuniary loss to the petitioner 
and the orders for recovery of alleged excess paid
amount are being implemented and in <»se the operation

. . .  ♦ ’

of the Ijapugned order and recovery is , not stayed the 
petitioner would suffer irreparable loss*

18« ^hat the petitioner feeling aggrieved with
the impugned orders contained in Annexmre No* 1 and 
having no other alternative afficacious remedy begs 
to prefer the present writ petiti€® on the following 
amongst the other grounds:-

S G_R0_O.JSs

t

(jL) Because the opposite party No# 2 erred in law
in applying the circular letter dated 21•10*198© 
contained in Annexure Ho® 2 to the petition in passing 
the impugned order contained in Anne»tre NOi» 1 •

(ii) Because the petitioner having completed his
4/6 months continuous service on 11•5 #1976 and ^ving 
been allowed the scale at the rate of 1/3© of  the scale 
of feo196v232 Woe.f« 1#*1977 will be deemed to have 
a^aired the status of temporary Eailway Servant 
entitled for all the benefits enumerated in Chapter 
XXIII of the Indian Hailway Establishment Manual and 
could not have been treated as casual labour on daily * 
wages working under the project*

Because the ijapugned order contained in 
ABBexnre No. 1 entails penal consequences resulting 
in pecuniary loss and the loss of status, could not have

been passed vltMoat my eppertett/10 tl®
petitioner.
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IH THE HOJ'BIJ; HIGH COORIOF JUDICATBRE AT 
( ucataotf BfflCH ) : UUCKNOW t 

W«P. NO. OF 1981

Kam Naresh
Versus

Union of India and others

Petitioner

♦:«% Ppp* Parties

y /i^'r  r\ ■
0 /  ■ : »/of' - -- V '■
i Q  1981 ) >
'iVA' . AFrn'AVIT* }■

 ̂' ÎGH COURTŷ <>̂Ĝ̂UtAHiiBAf). \, ' -J

V>

Writ Petition under Article 226 of the Constitution ofIndia*
A F F I D A V I T

I» Ham Naresh*, aged about 26 years, son of 
Sri Ganga Prasad, presently working as Khalasi, under 
Signal Inspector (Construction), North Eastern Railway, 
Aishbagh, Lucknow* do hereby solemnly affim and state
on oath as under:*

^ That the deponent is the peUtioner in the
petition and is well conversant with ̂  faits of the case deposed to hereunder*

2* That the contents of paras 1 to 7, %  10, 11,
13, 14 and 17 of the writ petition are true to my own
knowledge and those of paras 8, 12, 15 and 16 except
bracketed portions, are believed by me to be true*

8* That the Annexure Hos« 1 and 2 of the writ
petition are the true copies and the deponent has 
compared them with their originals:*

Lucknow: .
Dated? September^" 1981» DEPONENT.



a. VerlflcatiQM

ly the depoiieBt iiamed aboTe* d© hereby 
verify that the conteBts ©f paras 1 t© 3 of '^is 
Affidavit are trae to my owa knowledge*

That m© part of it is false and nothing 
material has been concealed, so help me God*

l42cknGws Ĉs__^
Bated: September^ 1981.*

^  r ^ ^  ( H 'O-'i -u
1EP0NMT#

w
If

(_/ •

k ,

I identify the deponent who has signed 
before me«

Solemnly affirmed before me on September^ 1961, at 
a»m#/#JirT)y Sri Ram Naresh, the depoment, who is 
identified by Sri E*C« Saxena, Advocate p High Court,

 ̂>
liickziow Bench, Lticknow v
. : i j ' . I have satisfied myself by examining the deponent
that he understands the contents of this Affidavit

♦which have been read out to him and explained by me«

G C. SAXBNA
O ATH COM M ISSIONER  

High C ourt  (Lucknow Bench)

SiDate-.—



IN THE HON’BLE HIGH COURT OF JUDICtX'URE AT ALLlHiBilD 
( LUCKNOW BENCH ) s LUCKNOW 
W.P®titi©n N©,, of 1981

Ram Naresh
Versus

Union ©f India and ©thers*-

Petitioner.

MNEXURE NO. 1 ,
, RLY /
MEMORANDUM

The project rate ©f pay, granted t® the under
n®ted casual employeê , wh© have, reimaimed absent from
duly f©r more than 20 days within the last 6 months i.e.
0ct/80 to March/81 is hereby ordered to be discountinued
from the date noted against each i.e. the date every
individual has exceeded 20 days ©f absence. They are
hov/ever, allowed t© continue on casual rates thereafter.
S'«No. • Name Desig Total Date of

absent discontinue 
 -----  — —  —  ..—   -  -ance.̂ .

1. Krishan Kiomar 
S/© Laxminarain Kl.Kli. 26 days 3.2.81

2. Ram Naresh 
S/o Ganga Prasad

n 23 '* 27.3e81

3. Gouri Shanker Sharma 
S/o Raj Gir Sharma El.Fitter 29 ” 23.3.81

4. Yogendra Pratap Singh 
S/o Ram Shyam Singh Cl.wireman 24 " 23,2.81

5« Suresh Chandra Sharma 
S/o Hoti Lall Sharma Cl.Khi 24 « 31.12«81

6. Ram Milan Gupta 
S /q Kalpnath Gupta

fi 34 « 20.4e81

7. Biswa Nath 
s/o Ram Autar

11 34 » 23.2.81

Distts S & T Engineer/Works. 
Lucknow,
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No. N/175/8/O-A/CoB/Pt. A/255 Luckiiow.* I>b. 15«6.1981 

Copy for information and necessary action
tos- I r-

1* The SI/Con/ASH in reference to his letter no.
n/con/ASH/ /462 dt, 1.5 #81*,'He will'" arrange' 
necessary recoveries of the amount already paid
to them in project rate beyond the dates as
noted a'Dove«

2« Bill Clerk*

3. DAO/m/UN.

Sd/- , , '
Distts S&T Engineer/Works.

Lucknow,

k

m <-

TRUE COPY 
''



\i)

(iv) Becaase tlie opposite party N©» 2 by passiag 
the impiigiied orier c®mtalned in No* 1 hass
acted totally in contravention ®f the principles of 
natxiral jtsistice that no one should, he GondeoEtned onheard#

V (v) Becau.se the petitioner did not remain absent
for a period of more than 20 days as alleged'in the 
imputed order contained in Annexiire Hoi 1 and the 
same is based on a mistaken belief in existence of
non-existent fact ijafected with abase of power*

(vi) Because even otherwise also the petitioner 
could not have been sub;Jected to loss of his status 
scale of pay without adopting the procedure laid down 
in Railway Servants (Biscipline & Appeal)Eules 1968 as 
the petitioner had (( acquired the status of temporary 
Railway Servant long before the passing of the impugned 
orders

WHEREP0RE it is most respectfully prayed that 
this Hon*ble Court may be pleased tos

■\

(a) * issue a writ* direction or order in the nature 
of certiorari quashing the impugned order dated 15«6*8t 
contained in Anaexure Ho. 1 to this writ petition so 
far as it relates t© the petiti<3ner«

(b) issue writ^ direction or order in the nature
of mandamus commanding the opposite parties to treat
the petitioner having acquired the status of temporary 
Railway Servant and entitled to the benefits provided in 
Chapter XXIII o| the Indian Railway Establishment Manual*
|c) 14 days notice may kindly be waived in view of
the urgency of the matter*

Lucknows ^ —C Saxena )
Bateds September A# 1981* Mvocate,Counsel for the Petitioner̂ *



•.■*9 •*"

a Verlficatiom

: y

If ttie deponent named ab@ve» do herelsy 
verify that the contents of paras 1 t© 3 of this 
Affidavit are true to mj own knowledge*;

That no part of it is false and nothing 
Biaterial has heen concealed» so help me God*

laadteows ^ ___

Bated: September 1981*

-A

I identify the deponent who has signed 
before me»

Solemnly affirmed before me on Sept̂ siber 1981, at 
a.m«/^Jidjy Sri Bam Maresh, the deponent, who is 
identified by Sri E.C. Saxena, Advocate, High Court,

 ̂ 5-
lAickaow Bench^ Liaeknow*

*' ■ ' ■ . I
■ f j 

I have satisfied myself by examining the deponent 
that he understands the contents of this Affidavit 
which have been read out to him and explained by me®

g c .sa?? n a
d ^^T H  C O M M I S S I O N E R

H ieh Courr I Lucknow Bcnch)

Datc-«.
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No. N/175/8/O-A/CoH/Pt. A/255 Lucknows Dt. 15.6.1981 

Copy for information and necessary action
to S'- ? f

1. The Sl/Con/ASH in reference to his letter no.
n/con/ASH/ /462 dt. 1.5.81;*He wiir arrange' 
necessary recoveries of the amount already paid
to them in project rate beyond the dates as
noted above*

2# Bill Clerk.

3. DAO/m/UN.

Sd/™
Distte SM“ Engineer/Works.

Lucknow*

k

TRUE COPY
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.a. IN THE hom'ble high couki of judiciyture
( LUCKNOif BENCH ) : LUCKNOW
»«.P«tmen Ne., ef 198I

ALLAH4B1D

S/

(T-7

1 /V

Ram Naresh

Versus
Uni©n ©f India and ©thers."

Petitioner,

’ Opp.Parties.

Ml̂ iErjRE wn. ^
, N.E. RLY

The project rate of pay, granted t© the under 
n@ted casual emplayeê , who have, reimaimed absent trm  

duly f©r m©re than 20^days within the last 6 months i.e. 
Oct/80 t© March/81 i^ hereby ordered t© be discountinued 
fr©m the date noted against each i.e. the date every 
individual has exceeded 20 days ©f absence. They are 
h0v;ever, allowed t© cantinue cn casual rates thereafter.
S. No. Name Desig Tctal Date ©f

absent discontinue 
—  -ance.

1« Krishan Kumar 
S/© Laxminarain

2* Ram Naresh
S/© Ganga Prasad

Kl.Kli. 26 days 3,2*,81

" ’ 23 « 27.3.81

3. Gouri Shanker Sharma El.Fitter 29 ” 23.3.81 S/o Raj Gir Sharma.
4. Yogendra Pratap Singh Cl.wireman 24 » 23,2.81 S/o Ram Shyam Singh
5« Suresh Chandra Sharma Gl.Khi 

S/© HotiLall Sharma
6  ̂Rajn Milan Gupta ”

S/o Kalpnath Gupta
7« Biswa Nath »

S/o Ram Autar

24 » 31.12*81

34 " 20.4.81

34 *' 23.2.81

Distt. S & T Engineer/Works. 
Lucknow,
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m  THE HON'BLE HIGH COURT.OF JUDICITURE AT ALLAHitoAD 
( LUGKNO¥ BENCH ) :■ LUCKNOW s 
W« Petition No, ©f 1981

k

liA

Ram Naresh ,
Versus

Union ©f India and ethers♦

Petitioner,

♦ * I 4

’ ' ' MNEXURE no, 2 . - • .

NORTH EASTERN RAILmY '
jr.

Office @f the General Manager(P) 
, , Gorakhpur.

No.E/227/20/2(¥)Pt .III Dated 1,11.1980

All Heads of Departments,
All Divisional Rail Managers,
All Personal Officer,
All Extra Divisional Officers, .
North Eastern Railway*

Subi- Casual Labour

Copy of Railway Board's letter N©.E(NG)11-80/ 
CL/25 dated 21 »10*l980e

On the above subject in circulated to all 
concerned for information guidance and necessary action,

Sd/-
I

for General Manager (P)
Copy of Railway Board's letter No.E(NG) Ti«80/ 

CL/25 dated 21,10«1980 addressed to the G.M. all Indian 
Railv/ays and others.

Sub:<" Casual Labours 
The problems of casual labours have been 

engaging the attension of the Ministry ©f Railways 
(Railway Board) and instructions have been issued from 
time to time to improve theip service conditions in order
to ameliorate their lot further, follov/ing instructions

\

-should be implemented immediately in supersession of any 
instructions to the contrary.
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Instruction already exist that casual labonv 
on completion af 120 days continuous service on open 
line should be given regular scale of pay similarly, 
casual labour employed on projects should be remunerated 
@ 1/30th of the minimum of the scale plus Dearness 
Allowance on completion of continuous service of 180 
days as daily wages. These orders should be scruplously 
observes and on deliberate break should be caused in 
the service of casual labours when work for their 
continued service is available.

(ii) and au-Hioriŝ -i

mteaeiQ[tM--C,asual

(iii) On completion of works or for non availability
of further productive work when casual labour on daily
wages or in regular scale of pay or 1/30th of the
minimum of. scale plus Dearness Allowance is discontinued
and employed later when work is available such gaps in
the service will not count as breaks for the purpose of
reckoning of continuous service of 120 days or 180 days 
as the Case may be»

(iv) Before giving regular scale of pay or 1/30th 
of the minimum scale plus dearness allowance on 
completion of 120 days or 180 days continuous service as 
the case may be a preliminary verification in regard to./ 
age and completion of requisite number of days of 
continuous service will be done by the Asstt. Officer.

person having worked as a casual labour 
in the past and presently out of emplô nnent due to break 
in his service because of non-availability of work 
approaches an appropriate Railway Authority, his record 
should be checked and at the apportunity of next 
recruitment for a casual labour work he should naturally 
be given preference over his juniors*

TRUE COPY



Z u X

a
^(grf)

(5^1) . ^

✓

7 \
' ' ''̂ meî  <5«t)
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IK THE HOM»BLE HIGH COURT ©F JUBIC4T13RE AT 4TXA«BtAn 

 ̂iWCmOS BENCH ) s MfiiilGi i 
C .Me Application

, IN %  HEs 
myiic /i^ :

©f 1981

Ram Haresht aged ab©ut 26 years, S/o Sri 
Ganga Prasad, Presently working as Kfealasi, tmder Signal Inspector (Gonstmction), 
Horth Eastern Railway, Aishfeagb̂ # Lucknow.

• • • Petitioner*
Versus

1* Union of I^dia tttiroogh General l&uaager, 
Morth Easteni Railway, Gorakhpur,

2« District Signal & Tele-comBBmication 
Ehgineer/Works, M.E. Railway, Ashok Marg, Lucknow.

3* Signal Inspector (Construction),
f i « E ,  Railway, Aishfeajbi, Lucknow. •.•©pp* Parties•

STAY APPLIGATIQM
%

That for the detailed facts and the reasons 
given in the writ petition supported by an affidavit 
it is most respectfully prayed that the orders for 
recovery from petitioner* s pay in persuance of 
Annexure No. 1, may kindly he stayed during the pendency 
©f the writ petition and an ad»interim order to the 
same effect may also be passed in favour of the 
petitioner*

Lucknow:
Dated: September 4, 1981.

Counsel for the Petitioner*

■ -
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3 IN THE HON'BLE HIGH COURT OF JUDICITURE AX ALLM^JU) 
( LUCKNOW BENCH ) : LUCKNOW j 

C.M. APPLICATION NO. / (W)1981

\

.

Ram Naresh, aged about 26 years, son of 
Sri Ganga Prasad, Presently working as 
Khalasi, under Signal Inspector(Construction), 
North Eastern Railway, Aishbagh,Lucknow.

Versus
1. Union of India through General Manager, 

North Eastern Railway, Gorakhpur. ^
2e District Signal & Tele-communication 
S Engineer/Works, N.E.Railway, A*h#k Marg, 

Lucknow.
3* Signal Inspector(Construction),

N.E. Railway, Aishbagh, Lucknow.

Applicant.

Opp.Parties.

IN-RE
W,P. No. 4761 of 1981

Ram Naresh
Versus

Union of India and others

Petitioner*

... Opp.Parties#

APPLICATION FOR RESTORATION OF WRIT PETITION DISMISSED IN 
DAFAULT ON 1Q,11.1981

That for the detailed facts and the reasons 
stated in the accompanying affidavit, it is most 
respectfully prayed that the order dateit 19«11*1981 
dismissing above noted writ petition for non-appearance 
may kindly be recalled and the writ petition may be 
restored to its original number*

LUCKNOW:
DATED: December 3 ,1981. ( R.C. SAXENA ) ADVOCATE 

COUNSEL FOR PETITIONER*

..ifc
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IN THE HON*BLE HIGH COURT OF JUDICATURE AT ALLAHABAD.

( LUCKNOW BENCH ) : LUCKNOW : 
w, 1QR1 .

V >t
=̂. )

1̂ 81 'Uxiiĝ /df India and others Opp.Parties.

AFFIDAVIT IN SUPPORT OF RESTORATION APPLICATION

I, R.C. Saxena, advocate, S/o late Sri T.S. Saxena, 
R/o 565/566, Rajendra Nagar, Lucknow, do hereby solemnly 
affirm and state on oath as under

1• That the deponent is the practising advocate
appearing as a counsel for the petitioner in the above 
noted case and is fully conversant with the facts deposed 
to hereunder.

\
V-

1^/ ' )

2* That the above noted writ petition No. 4?61 of
1981 was listed on 21.10.81 before the bench consisting of 
Hon’ble Mr. Justice Gopi Nath and Hon'ble Mr. Justice Zaheer 
Hasan for admission.

3. That on 21.10.81 after the arguments on behalf of 
the petitioner it was noticed by the bench that the name 
of Sri B.L, Shukla, Advocate, has wrongly been shown in 
the cause list as counsel for opposite parties as such the 
Hon’ble bench passed orders directing the office to print 
the name of Sri Umesh Chandra as Counsel for opposite 
parties instead of Sri B.L. Shukla.

4. That the said writ petition was again listed for 
admission on 19.11.1981 before the Bench consisting of
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Hon*ble Mr. Justice K.S. Varma and Hon’ble Mr. Justice 
Saghir Ahmad and inspite of the Court’s order dated 
19*11.1981, the name of Sri B*L. Shukla, Mvocate was 
again shown as a Counsel for opposite parties.

\
5. That this mistake in the cause list was pointed
out by the deponent to the bench Secretary attached to 
Court No. 7 and the order dated 21.10»81 was also pointed 
out to the bench Secretary.

6 . That the deponent reasonably and bonafidely

'r

believed that the case listed before the bench would not1-/ <L..
be taken due to the mistake in the cause list inspite of 
the order dated 21e10*81 after pointing out to the bench 
Secretary went to the U.P. Public Services Tribunal to 
attend his other cases.

7. That the aforesaid writ petition was dismissed 
for non-appearance on 19.11.81 by the bench consisting of 
Hon’ble Mr. Justice K.S. Varma and Hon'ble Mr. Justice

'

Saghir Ahmad.

8. That the abov e noted writ petition was again 
listed on 25*11.81 f®r admission in Court No. 1 on which 
date the deponent came to know that the said writ 
petition was already dismissed in default on 19*11.1981 *

9. That the absence of the deponent on 19.11*1981 
was due to the aforesaid reasons and the deponent has 
never been negligent in appearing before the Court on 
the date on which the cases are listed.

LUCKNOW: ^
DATED: December ,1981 DEPONENT,



VERIFICATION

L
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I the deponent named above do hereby verify that 
the contents of paras 1 to 9 of this affidavit are true to 
my own knowledge.

j;
Signed and verified this day of December

1981 in the Court Compound.

LUCKNOW: ^
DATED: DECEMBER'^ ,1981

-

I identify the deponent who has 
signed before me.

M)VOCilTÊ ^̂ y

51.

Solemnly affirmed before me on December ^  ,1981, at \
^m.^p.m. bŷ  C- the deponent, who is
identified byS«i'C'S- Advocate, High Court,
Lucknow Bench, Lucknow. '

I have satisifed myself by examining the deponent that 
he understands the contents of this affidavit which have 
been read out to him and explained by me*

missioner
Oalirt, Aliahafead
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ORDER SHEET 

IN THE HIGH COURT OF JlffilCATURE AT ALLAHABAD
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Date Note of progress of proceedings and routine orders
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